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(10 be published in Part TV of Delhl Gamette Extraordinary)

Government of Nabtional Cspital Territory of Delhi,
(Law,Justice and Legislative Affairs Depariment ),

S8th level,'C'Wineg,Delhi Secretardiet, oy Dolhi. 110002

No.lais')m-zocz,/’;fg?g _ Dated & / Jlﬁ}uzl.mz

The following Act of +he leglsletive Agsarbly of the Mational
Capital Territory of Delhl received the assent of the President on
6.6,2002 and is hereby published for general infomation.

The Delhi Municipal Corporation (Amendmentl)ict, 2002 (Delhi Ack
No.of 2002).

(Ag passed by the Legislative Assembly of the National Caplta
Territory of Delhi on 16,04,2002).
An Act further to amensd the Delhl Munilcipal Soranrabion Ach, 1977,
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"BE it enacted by the Lc;__-,'isluliv'- :’ms-:m,bh of the “"ltﬂu al Capital
Territory of Delhi in the Fifty-third Year of the Resublic of India as
follows:-

Short” title and

commencement. 1.(1) This Act way bt called the Delhi Municipsl Corporation

(Amendment) Act, 2007

(2) Except for the provision of section +, ul ich shall be Jdecmed to hove

; come into force with effeet from the 18" day of LL‘asu-l" "'"'JL'}L', the
/’— remaining provisions oi this Act shail 2one inro Ioree on s e as

x Government may, by notitication in the official (J"'.f\.;ln.'...- -}pm*ﬁ and

( *,D‘\,i o different datermay be appointed for such different provisions of this Act

\ and any reference in any such provision to the commencement of this Act
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R shall be construed as a reference to the coming into force of that provision,
Amendment of

section 2 2. In secliont 2 of the Delhi Municipal Corporation Act, 1357 (66 o

1957)(hereinafter referred to as the principal Act), alter clanse
(62), the following clause shail be inserted, nan 1ely -

“(62A) “Voting mechine” meszns uny machine or apparatus
whether operated eleetronically or otherwise used fo giving or
recording of votes and any reference to a ballot box or Falion puper
in thiz Act or the rules ww‘ thereunder shall, save as otherwise
pmv‘de,d be construed as inciuding a reference to such vuling
machine wherever such voting machine is used ut any election.”
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Amendment of
section 29
Insertion of new

scctions 29A, 298

and 29C

3. In section 29 of the Principal Act -

(a) in the shoulder heading,after the words “ballot papers” and
before the word “from” the words™ or ballot boxes or the
voling machines™ shall be inserted;

(b) in sub-scetion(1}, after the words “to take a ballot paper” and
before the wards “out of *, the words ** or a ballot box or o
voling machines or a part thercof” shull be ingerted;

{c ) in sub-secuion (3), aller the words™ arvested an search™ and
before the words * shall be made”, the words “or a balior box or &
voting machine or part thereof found being carried away by u
person outside the polling station™ shall be inserted,

4. After section 29 of the principal Act, the [Dllowing sections
shall be inserted, namely:

39 A Prohibition of going armed 1o or near a polling slativn-
LUHIL P H

(1) No person, other than the returning officer, the presiding
officer, any police ofticer and any other person appeinted 10
maintain peace and order at a polling station who i5 on duty at
the pobling station, shall, on a polling day, go anmec with
arms, 4% defined in the Arms Act, 1959 (54 ol 1939), ol any
kind within the neighborbood of o polling stution.

(2) I any person contravenes the provisions of sub-section (1}, he
shall be punishable with imprisonment {or o term which may
extend 1o two years or with fine, or with bolh,

(3) Notwithstanding anything contained in the Arms Act, 1959,
where a person is convieted of an otlence nnder this section,
the urms as defined in the said Act found in his possession
chall be liable to confiscation and the licence cranted in
relation 1o such arms shiall be deemed Lo have revoked under
section |7 ol that Act.

(4) An offence punishable under sub-section () shall b
cognizable.

0B Offence of booth capturing- Whoever  sonuuils @
offence of booth capuring shall be  punishable  with
imprisonment for a terms which shall not be ess than one yeur
but which may extend to three vears and with line, und where
such offence is committed by a person in the service of the
Government. he shall be punishable with imprisonment for a
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term which shall not be less than three
years but which may ¢xtend to five years and with iiue |
Explanation- for the purposes of this section "‘h'uﬂ'% capluring

includes, among othes things, all or any of the lollowing
activities, namely:-

a) Seizure of a polling station or a place fixed 1or the poll by
24 I J

person or persons making polling authorities w‘..r,xﬂ' oG
ballot papers, used ballot box or boxes or voti: 12 machines

use and doing of any other act which alfects the u_}:u_l;;ff"

conduct of clections,

(b) taking possession of a polling station or u place lixed for
the poll by any person or persons and allowine only his or
their own supporters 10 exercise their ripht 0 vole wd
prevent others trom free exercise of their vight to ot

(¢} coercing v intmiduting  or thecatening  directly  or
indirectly any elector and preventing him from poing 1o the
polling station or 4 place fixed for the poll to cast his vote:

(d) seizire olaplace for counting of votes by any persoit of
persons making the coumting awthoritics surrender the
ballot papers or voling machines and the doing ol unythn
which ¢Ef{.cta the orderly counting ol votes:

{e) doing by any person m the service of Govermment ol all or
any of the ulbr-t'-';:'.]d activities or aiding or conaiving at.
any such activity in the furtherance of the prosy
election of a candidate.

ects of the

29C. Liguor not w0 be sold, given or distributed on polling day-
(1)No spirituous, lermented or mtoxicating liguors or ur'-u
substances ofa like nature shall be sold, given or distributed m
a hotel, cating house, tavern, shop or any other place, public or
private, within & polling area during the period of Horty-eie
hours ending with the hour fixed for the vonclusion of 1he ol
for any election in that polling area
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(L) Adww person whe contravenes the provisions of sub-
section( ) shall be punishable with nprisonmen
for a term, which may extend 1o six months or witl,
fine which may extend 1o two thousand rupees . or

--..-all et
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Where o person, is convicted o un olfence Unider
this  seetion, the Spirituous,  fermented o
intoxication liquors or other substances of 4 i
Hature found in his possession shall be liabie 1o
contiscation and the same shall be disposed of i
such munner us may be prescribed,”

i1

3(1) The Delhi Municipal Corporation( Amendment Crrdinange.
2002

(Delhi Ordinance No. i ul2002) is hereby repeuled.

(2) Notwithstanding such repeal, anything done orp Uy action
taken under the e neips Aet, 0% amended by the siid
shall be deemed 10 have been done or taken under e pringipal

Act as amended by this Act.

brdinanee
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(ReX . PARBHAKAR ),

2 uJI'L.lI:I -

Deputy Secretaryilaw,lus.
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